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N THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.B.No, 1177 /95 " Date of Order: 8,8,96

BETWEEN

. Je.lakshmana

. N.S5atyanarayana
. N.Balanna

. A.Panduranga Rao
« M.Manikyam 5&%&5
« K.Eswara Rao

. Syed Amecer

. S.,Nabi Saheb

9., K Yesurathnam
10, S.A.Khader

11, BL,Raju , .+ Applicants,

1. The Supdt, of Post Office,
Kumool Division, Kurnool,

2. The Director General,- Dept, of
Posts, Dak Sadan, Sansad Marg,

New DRelhi - 11C 001, ++ Respondents,
Counsel for the Applicants .. Mr,Krishna Devan
Counsel for the Respondm ts .s Mr.N.V,Raghava Reddy
CORAM 3

HON 'BLE SHKI R, RANGARATAN : MEMBER (ADMY,.)

JUDGEMENT

e e e P bsen  Geeer R e Swer

X Oral order as per Hon'ble Shri R.Rangarajan, Member (Admn,)

Mr.Krishna Devan, learned counSel for the applicant,

Kone for the respondents,

2; There are 11 applicants in this 0A, They are working
in the Postal Department in the post offices at Srisailam,
In this OA they pray for grant of bad climate allowance

from 1,3.85 onwards at applicable rates after quashing the
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impugned memo No,5-32/93~-PAP, dt, 31.5.94 (A-22),

3. The applicant earlier filed 0A,1346/93 on the file
That OA directing

of this Bench, ;Z:was disposed of on 29.10.93{to dispose

of tmﬁ#representation.-The direction in that OA was compliéd
with by the respondents in that OA by issue .@f the impugned
letter dt., 31.5.94 add@ressed to Chief Postmaster General,

A,pP, Circle, Hyderabad, This letter reads as below -

"I am dirccted to intite & reference to your
letter No,ILC-244/93 dated 3,3.94 on the above
citeé subject and to state that the case has
been examined in concultation with the Ministry
of Finance, The claim of the applicants is not
covered under the rules as BCA i3 sanctioned on
the basis of area declared as unhealthy by the
State Govt, for the purpose of the above allowance,
This has not been done for the period subsequent
to 28-2-85, The case is, therefore, rejected and
the applicants méy be informed accordingly™,

4, The impugned letter stated that the State Government

has not declared the Srisailam Project area @s unhealthy one ™

subsequent to the period 28,2,85 for purpose of grant of

bad climate allowance, Hence the respondents submit that
they are rot entitled for bad climate allowance from 1,3.85.
The app;icants in this OA have encdosed annexures A-3, A-4,
A-5, A-6, A-11 and annexure to the rejoinder to show that the-
bad climate allowance was extended from time to time for

the employees of the State @overnmént stationed at Srisailaﬁ
and hence it cannot be said that the State Government hes not
declared that area as unhealthy area warrenting grant of bad

¢climate allowance, L Toee

5. In the reply of the respondents dated 10,4,96 no

mention has been made regarding the various circulars of A,P,
guoted abOVéy J%hough in pare-4 of the reply it is stated

that the bad climate allowance was paid only to some petitione
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who approached A,P.A.T. and High Court, The wvarious

circulars referred to above dogp not indicate that those

: who )
circulars were issued to those petitioners - approach&iQ

A,P.A,T, or High Court, Those circulars are general

circulars issued for the benefit of the employees, It
Gy
is further seen in the sub-para of para-4;that the A,P,

Government as a sSpecial case granted an adhoc allowance to
its employees equal to BCA for a period of one year from

1,12.21, In ﬁh& rejoinder the G,0.M.,3 of A,P, dated 23,2,93
which _
has been enclosed, ¥rom zn:: it appears the government had

extended this BCA for the further period from 1.3.93 to

Govt,
. 28,2.,94, 1In view of the above G,0.s of the A,P/ the statement

iR the impugned letter that the State Government has not
declared tne Srisailam area as unhealthy area beyondg 28,2,.85
may not be factual, 1In view of the above it is essential that
R-2 should reconsider the rejection of the demand of the appli-
cants in this OA for payment of BCA in terms of the impugned
order dt, 31.5,94., R~2 should examine the varjious G,08 issuesd
by the State Government in this connection enclosed to this 0A ._
and 1f necessary call for further detsils from the Government
Pradesh .
of Andhrayand decide the issue in accordance with the rules
within a period of 3 months from the date of receipt of a
copy of this order,
6. In the result, the following direction is given :-
the case of
R-2 should reconsider the rejection of/ the applicants for
payment of BCA by the impugned letter dt, 31,5,94 taking due
note of the various G,Q8.Ms issued by the State of A.P. for
to its employees
payment of BCA/from time to time,at Srisailam and advice the
applicants  herein suitably in this conncction within a period

of 3 months from the date of receipt of a copy of this order.

7. The 0.A. is ordered accorcingly, No costs,

(R JRANGARAJAN)
Membe r (Admn, [

Dated :_8th August, 1996 }?vT
( Dictated in Open Court ) ;)
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Copy tod#

1.

2

3,
4,

S,
6a

The Superintendent of Poest OPficess,
Kurnpol Diwvision,
Kurnool,

The Director General,
Dept. of Posts,

Dak Sadan,

Sansad Mard,

New Oelhi.

Ona copy to fr.Krishna Davan,Advocate,

CAT,Hyderabad,’ Ehu§64@¢@\9&53{5‘

One copy to Mp.N.\Ramena, Addl.CGSC,
CAT,Hyderabad.

One copy to Library,CAT,Hyderabad.

Ona duplicate copY.
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